GUJARAT EASE OF DOING BUSINESS BILL, 2026.
GUJARAT BILL NO. 27 OF 2026.
A BILL

further to amend certain enactments to enhance trust-based governance for
ease of living and doing business.

It is hereby enacted in the Seventy-seventh Year of the Republic of India

as follows:-

. . . . Short title and
1. (1) This Act may be called the Gujarat Ease of Doing Business Act, commencement.
2026.

(2) It shall come in force on such date as the State Government may, by

notification in the Official Gazette, appoint.
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Amendment of 2. The enactments mentioned in column (4) of the Schedule are hereby
certain 5 mended to the extent and in the manner mentioned in column (5) thereof.
enactments.
Savings (1) The amendment or repeal by this Act of any enactment shall not

affect, —

(a) any other enactment in which the amended or repealed enactment has

been applied, incorporated or referred to; or

(b) the validity, invalidity, effect or consequences of anything already
done or suffered, or any right, title, obligation or liability already
acquired, accrued or incurred or any remedy or proceeding in respect
thereof, or any release or discharge of, or from any debt, penalty,
obligation, liability, claim or demand, or any indemnity already granted,
or the proof of any past act or thing; or

(c) any principle or rule of law, or established jurisdiction, form or
course of pleading, practice or procedure, or existing usage, custom,
privilege, restriction, exemption, office or appointment, notwithstanding
that the same respectively may have been in any manner affirmed, or
recognised or derived by, in or from any enactment hereby amended or

repealed.

(2) The amendment or repeal by this Act of any enactment shall not revive or
restore any jurisdiction, office, custom, liability, right, title, privilege,
restriction, exemption, usage, practice, procedure or other matter or thing not

now existing or in force.



SCHEDULE
(See section 2)

Sr, | Year | No. Short title Amendments
No.
D] @ | 6 (4) ()
1 | 1968 | Guj. | The Gujarat | (A) Insection 16, in sub-section (3), after
10 | Medical the first proviso, the following proviso
Council  Act, | shall be added, namely: -
1967. “Provided also that name of medical
practitioner registered in any other
State shall be entered in the register
of medical practitioners without
any additional prior approval or
payment of any fees, on production
of self-declaration to that effect.”.
2 | 2013 | Guj. | The  Gujarat | (A) In section 2, in sub-section (1),-
11 Elre . q (i) in clause (k), the words “or the
LT]?VE” |oSn ?r; National Building Code of India,”
ITe arety shall be deleted;
measures Act,
2013. (i) clause (t) shall be deleted.
(B) In section 18, in sub-section (1), the
words “or the National Building Code of
India” shall be deleted.
3 | 2013 | Guj. | The Gujarat | (A) In section 8, for sub-section (2), the
16 | (Right of | following  sub-section  shall  be
Citizen to | substituted, namely:-
Public

Services) Act,
2013.

“(2) The Grievance Redressal
Officer shall ensure that the
complainant is informed in
writing either through electronic
means, or text message or any
other means of communication, the
manner in which the grievance
is redressed.”.

(B) In section 10, for sub-section (2), the
following  sub-section  shall  be
substituted, namely:-

“(2)(a) When the Grievance
Redressal Officer does not
give decision within the
prescribed time frame,
complaint filed by a person
shall get auto-escalated as an
appeal to the Designated




Authority;

(b) Any person aggrieved by
the decision of the concerned
Grievance Redressal Officer
may, within thirty days from
the receipt of such decision,
prefer an appeal to the
Designated Authority:

Provided that the
Designated Authority may
admit the appeal filed after the
expiry of thirty days if it is
satisfied that the complainant
was prevented by sufficient
cause from filing the appeal in
time.”.

(C) Insection 11, for sub-section (1), the
following  sub-section  shall  be
substituted, namely: -

“(1)(@) When the Designated
Authority does not give decision
within the prescribed time frame, the
complaint filed by a person shall get
auto- escalated as an appeal to the
State Appellate Authority;

(b) Any person aggrieved by the
decision of the Designated Authority
may within thirty days from the
receipt of such decision, prefer an
appeal to the State Appellate
Authority:

Provided that the State Appellate
Authority may admit the appeal after
the expiry of thirty days if it is
satisfied that the complainant was
prevented by sufficient cause from
filing the appeal in time.”.

2019

Guj.

The  Gujarat
Shops and
Establishments
(Regulation of
Employment
and Conditions
of Service)
Act, 20109.

(A) In section 6, for sub-sections (1) and
(2), the following sub-sections shall be
respectively substituted, namely: -

“(1) Within a period of sixty days
from the date of commencement of
the Ease of Doing Business Act,
2026 (Guj. ....... 0f2026) or the date
on which any shop or establishment
commences its business, whichever




is later, the employer of every shop
and establishment shall submit an
application for registration in such
form and in such manner together
with such fees and accompanied by
such self-declaration and self-
certified documents as may be
prescribed:

Provided that nothing contained
hereinabove shall apply to the shops
and establishments already having
valid registration under the Gujarat
Shops and Establishments Act, 1948
(Bom. LXXIX of 1948) until the
expiry of their registration.

(2) On receipt of the application
along with the documents and
the fees, the shop or
establishment shall be registered
in the register of establishments
in such manner as may be
prescribed and a registration
certificate shall be issued in a
prescribed form to the employer
within the prescribed time limit.
The registration certificate shall
be produced whenever it is
demanded by the Inspector.”.

(B) For section 9, the following section
shall be substituted, namely:-

“9. It shall be the duty of

Notice of -
change in every employer to inform
particulars. in such form and in such

manner as may be
prescribed, any change in
any of the particulars
specified in the
application submitted
under section 6 within
such period, after the
change has taken place, as
may be prescribed. On
receiving such notice and
the prescribed fees along
with the self-declaration
of the applicant and self-
certified documents as
may be prescribed, the




change in the register of
establishments shall be
made in accordance with
such notice and a fresh
registration  certificate
shall be issued.”.

(C) In section 28, in the proviso, the
words “by the Inspector” shall be
deleted.

(D) In section 35, for sub-section (1), the
following  sub-section  shall  be
substituted, namely:-

“(1) Any shop or establishment may
remain open 24 hours on any day of
the week:

Provided that, the worker shall
be allowed to work in accordance
with the provisions of sections 12,
14, 16 and 18 of this Act.”.

2019

Guj.

26

The Gujarat
Micro, Small
and Medium
Enterprises
(Facilitation of
Establishment
and Operation)
Act, 2019.

(A) In section 9, in sub-section (2), after
clause (h), the following clauses shall be
added, namely: -

“(i) the Gujarat Co-operative Societies
Act, 1961 (Guj. X of 1962);

(j) the Gujarat Electricity Duty Act,
1958 (Bom. XL of 1958);

(k) the Guijarat Industrial Development
Act, 1962 (Guj. XXIII of 1962);

() the Guijarat Irrigation and Drainage
Act, 2013 (Guj. 6 of 2013);

(m) the Gujarat Shops and
Establishments  (Regulation  of
Employment and Conditions of
Service) Act, 2019 (Guj. 4 of
2019);

(n) the Gujarat Special Investment
Region Act, 2009 (Guj. 2 of 2009);

(o) the Gujarat State Tax on Professions,
Trades, Callings and Employments
Act, 1976 (President’s Act No. 11
of 1976).”.




STATEMENT OF OBJECTS AND REASONS

The regulatory environment plays a crucial role in facilitating economic
activity, encouraging investment and ensuring efficient delivery of public
services. With changing economic conditions, technological advancements and
evolving business requirements, it is necessary to periodically review and
modernise the existing regulatory framework. Excessive or outdated
compliances, procedural requirements and regulatory processes may create
avoidable burdens for citizens and businesses. There is, therefore, a need to
simplify and rationalise the existing regulatory framework and introduce
measures that promote transparency, efficiency, predictability and ease of
compliance, thereby strengthening the overall environment for Ease of Doing

Business and Ease of Living in the State.

Since 2020, more than 2,900 compliance requirements across 20+ State
Departments have been rationalised, simplified or reduced, and Gujarat secured
4th place in the “Best Performing State” category under Compliance Reduction
and Deregulation Phase-I, 2025. Under Phase-Il, the Government of India has
identified 28 Priority Areas, including 23 Priority Areas and 5 Optional Priority
Areas, requiring further regulatory reforms, some of which necessitate

amendments to various State Acts.

In view of the above, certain provisions of the Gujarat Medical Council
Act, 1967, the Gujarat Fire Prevention and Life Safety Measures Act, 2013, the
Guijarat (Right of Citizens to Public Services) Act, 2013, the Gujarat Shops and
Establishments (Regulation of Employment and Conditions of Service) Act,
2019 and the Gujarat Micro, Small and Medium Enterprises (Facilitation of
Establishment and Operation) Act, 2019 are sought to be amended for giving
effect to the reforms identified under Compliance Reduction and Deregulation
Phase-I1.

Since the subject matter of proposed amendments in all the aforesaid
Acts falls within the purview of the Ease of Doing Business to facilitate timely
implementation of these reforms and avoid multiple amendment Bills for

individual Acts, it is considered expedient to consolidate the requisite



amendments into a single comprehensive legislation, namely, the Gujarat Ease
of Doing Business Bill, 2026. The proposed legislation aims to simplify and
streamline the regulatory framework by reducing unnecessary compliances and
promoting transparent, predictable and efficient governance. It seeks to reduce

the burden on citizens and businesses.

This Bill seeks to amend the said Acts to achieve the aforesaid objects.

DR. JAYRAMBHAI GAMIT,

MEMORANDUM REGARDING DELEGATED LEGISLATION

This Bill involves delegation of legislative powers in the following
respects, namely:-

Clause 1.- Sub-clause (2) of this clause empowers the State Government to
appoint, by notification in the Official Gazette, the date on which the Act

shall come into force.

Clause 2.- (i) Sub-section (1) of section 6 of the Gujarat Shops and
Establishments (Regulation of Employment and Conditions of Service)
Act, 2019 proposed to be substituted by Para (A) of entry at Sr. No. 4 of
the Schedule mentioned under this clause empowers the State Government
to prescribe by rules, the form and the manner in which the employer of
every shop and establishment shall submit an application for registration
within a period of sixty days from the date of commencement of the Ease
of Doing Business Act, 2026 or the date on which any shop or
establishment commences its business, whichever is later; it also empowers
the State Government to prescribe by rules, the fees to be paid and the self-
declaration and the self-certified copies to be accompanied with the

application;

(if) Sub-section (2) of section 6 of the Gujarat Shops and Establishments
(Regulation of Employment and Conditions of Service) Act, 2019 proposed



to be substituted by Para (A) of entry at Sr. No. 4 of the Schedule mentioned
under this clause empowers the State Government to prescribe by rules, the
manner in which the shop or establishment shall be registered in the register
of establishments; it also empowers the State Government to prescribe by
rules, the form in which and the time limit within which a registration

certificate shall be issued.

(iii) Section 9 of the Gujarat Shops and Establishments (Regulation of
Employment and Conditions of Service) Act, 2019 proposed to be
substituted by Para (B) of entry at Sr. No. 4 of the Schedule mentioned
under this clause empowers the State Government to prescribe by rules, the
form and the manner in which and the period within which any change in
any of the particulars specified in the application submitted under section
6 shall be informed by the employer; it also empowers the State
Government to prescribe by rules, the fees to be paid and the self-
declaration and the self-certified copies to be accompanied with the

application for change in the register of establishments.

The delegation of legislative powers as aforesaid is necessary and is of

a normal character.

Dated the 3 September, 2026. DR. JAYRAMBHAI GAMIT.
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ANNEXURE

EXTRACT FROM THE GUJARAT MEDICAL COUNCIL ACT, 1967.

(Guj. 10 of 1968)

16. (1) and (2) XXX XXX XXX

(3) Any person who possesses any of the qualifications specified in the Schedule
to this Act or in the First, Second or Third Schedule to the Indian Medical
Council Act, 1956, shall, subject to any conditions laid down by or under the
Indian Medical Council Act, 1956, at any time on an application made in the
prescribed form to the Registrar and on payment of the prescribed fee and on
presentation of his degree, diploma, licence or certificate, be entitled to have his

name entered in the register:

Provided that the name of an applicant who is unable to present his
degree, diploma, licence or certificate may be entered in the register, if he
satisfies the President that he holds such degree, diploma, licence or certificate

but cannot for sufficient cause present the same with his application.

(4)to (7) XXX XXX XXX

ANNEXURE

EXTRACT FROM THE GUJARAT FIRE PREVENTION AND LIFE
SAFETY MEASURES ACT, 2013.

(Guj. 11 of 2013)

2. (1) In this Act, wunless the context otherwise requires,-
(@) to (j) XXX XXX XXX

(k) “fire prevention and life safety measures" means such measures as are
necessary in accordance with the GDCR or as required by or under the
provisions of any law or the National Building Code of India, for the time being

in force, with regard to fire prevention, life safety and fire protection for
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containment, control and extinguishing of fire and for ensuring the safety of life

and property in case of fire;
(I to (s) XXX XXX XXX

(t) "National Building Code of India" means the book or books containing Fire
Prevention and Life Safety Measures to be implemented in the buildings, places,
premises, workshops, warehouses and industries, published from time to time

by the Bureau of Indian Standards;
(u) to (zc) XXX XXX XXX
(2) XXX XXX XXX

18. (1) Without prejudice to the provisions of any other law or the rules, GDCR
or building bye-laws made thereunder or the National Building Code of India,
relating to fire prevention and life safety measures as in operation in the State
for the time being in force, housing society or the owner or where the owner is
not traceable, the occupier, who are either individually or jointly responsible, of
a building as classified by regulations or part thereof, shall provide fire

prevention and life safety measures therein:

Provided that the owner or the occupier, as the case may be, shall,-

(i) provide minimum firefighting and life safety installations as
provided in the regulations;

(if) maintain the fire prevention and life safety measures in
operational condition at all times, in the manner and
specifications specified in regulations.

) XXX XXX XXX

Requirement
for fire
prevention
and life safety
measures.
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ANNEXURE

EXTRACT FROM THE GUJARAT (RIGHT OF CITIZENS TO
PUBLIC SERVICES) ACT, 2013.

(Guj. 16 of 2013)

8. (1) XXX XXX XXX
(2) The Grievance Redressal Officer shall ensure that the complainant is

informed in writing the manner in which the grievance is redressed.
10. (1) XXX XXX XXX

(2) Any person aggrieved by a decision of the concerned Grievance Redressal
Officer or who has not been informed in writing the manner in which his
grievance has been redressed in respect of a complaint filed by him, may, within
thirty days from the expiry of such period or from the receipt of such decision,

prefer an appeal to the Designated Authority:

Provided that the Designated Authority may admit the appeal after the
expiry of thirty days if it is satisfied that the complainant was prevented by

sufficient cause from filing the appeal in time.
(3)to (8) XXX XXX XXX

11. (1) Any person who does not receive a decision within the prescribed time
frame or is aggrieved by a decision of the Designated Authority may, within
thirty days from the expiry of such period or from the receipt of such a decision,

prefer an appeal to the State Appellate Authority:

Provided that the Authority may admit the appeal after the expiry of
thirty days if it is satisfied that the complainant was prevented by sufficient

cause from filing the appeal in time.

) XXX XXX XXX
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ANNEXURE

EXTRACT FROM THE GUJARAT SHOPS AND ESTABLISHMENTS
(REGULATION OF EMPLOYMENT AND CONDITIONS OF
SERVICE) ACT, 20109.

(Guj. 4 of 2019)

6. (1) Within a period of sixty days from the date of commencement of this Act
or the date on which any shop or establishment commences its business, the
employer of every shop and establishment shall submit an application in a
prescribed form for registration to the concerned Inspector, together with such
fees and such self-declaration and self-certified documents as may be

prescribed:

Provided that, nothing contained hereinabove shall apply to the shops
and establishments already having valid registration under the Gujarat Shops

and Establishments Act, 1948 until the expiry of their registration.

(2) On receipt of the application along with the documents and the fees, the
Inspector shall, register the shop or establishment in the register of
establishments in such manner as may be prescribed and shall issue, in a
prescribed form, a registration certificate to the employer within the prescribed
time limit. The registration certificate shall be produced whenever it is
demanded by the Inspector.

3) XXX XXX XXX

9. It shall be the duty of every employer to inform to the Inspector, in the
prescribed form, any change in any of the particulars contained in the
application submitted under section 6 within such period, after the change has
taken place, as the State Government may prescribe. The Inspector shall, on
receiving such notice and the prescribed fees along with the self-declaration of
the applicant and self-certified documents as may be prescribed, make the
change in the register of establishments in accordance with such notice and shall

issue a fresh registration certificate.

Registration of
shops or
establishments.

Notice of
change in
particulars.
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28. Whoever, found running any establishment without registration in
contravention of the provisions of section 6 or rules made thereunder, shall be
punishable with penalty of ten thousand rupees which shall include registration
fees:

Provided that, on recovery of penalty along with registration fees, the
establishment shall be deemed to be registered and the registration certificate

shall be issued by the Inspector.

35. (1) Notwithstanding anything contained in this Act, any shop or
establishment if situated,-
(@) (i) in Municipal Corporation Area, or

(i) on National Highway, or

(iii) on Railway Platform, or

(iv) at State Roadways bus station premises, or

(v) in Hospital premises, or

(vi)on petrol pumps,

may remain open 24 hours on any day of the week:

Provided that, the worker shall be allowed to work in accordance with
the provisions of sections 12,14,16 and 18 of this Act;

(b) in Municipality area or on State Highway may be opened except from 2.00
A.Mt06.00 AM.:

Provided that, the worker shall be allowed to work in accordance with
the provisions of sections 12, 14, 16 and 18 of this Act;

(c) in the areas other than the areas mentioned in clauses (a) and (b) above in
district or on minor road may be opened except from 11.00 P. M. to 6.00 A.M.:

Provided that, the worker shall be allowed to work in accordance with
the provisions of sections 12, 14, 16 and 18 of this Act;

) XXX XXX XXX
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GUJARAT BILL NO. 27 OF 2026.

GUJARAT EASE OF DOING BUSINESS BILL, 2026.

A BILL

further to amend certain enactments to enhance trust-based governance for
ease of living and doing business.
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